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"THE I’UNJMlINI|)(}JS'I'RIM; HOUSING ACT,
56.

PUNJAB ACT NO. 16 OF 1956,

Reccived the assent of the President on 21st June,
1956, and was [irs| published in the Punjab  Government
Gazetle (Extraordinary) of the 28th June, 1956].

4

year | No. Short title Whether rcgcalcd or otherwise
affecled by legislation
L . .
1956 | XVI ‘ The Punjab Industrial Hous- | Extended to the territories which, im-

ing Act, 1956 mediately before the 1st November,
' 1956, were comprised in the State
of Patiala and East Punjab States

Union by Punjab Act No. 18 of

|
' i
'. |
| ! 19582
5 l Amended by the Punjab Reorganisa-
| tion (Chandigarh ) Adaptation of
! | Laws on State and Concurrent Sub-
] jects) Qrder, 1968
|
AN
ACT

to provide for allotment, recovery of rent, eviction
and other ancillary matters in respect of houses constructed
under the subsidised Industrial Housing Scheme for
Industrial Workers in the State of Punjab.

~ Beitenacted by the Legislature of the State of Punjab
in the Seventh Year of the Republic of India as follows:—

1. (1) This Act may be called the Punjab Indus-  shorttite, extent
tria] Housing Act, 1956. and commencement,

IFor Statement of Objects and Reasons, see Punjab Government Gazette ,
(Extraordinary) , 1956, page 444,

'For Statement of Objects and Reasons, see Punjub Government Gazette
(Extraordinary), 1958, pages 546 K. 546 1,
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(2) 1t shall extend to the whole of "MUniqp toteg,
tory of Chandigarh].

(3) It shall come into force in such areag s my,

be specified by the ?[Ceniral G()vcﬁ'},"‘.??' | from (ime
to time Dby notification in the official Gazerte,
Definitions. 2. 1In this Act, unless there is anything repugn,p,

in the subject or context —

“allotment’’ means the grant by or onp beha|r
(@) "gr the 2[Central Government] of a righy 0:.
use and occupation of any house (g 4,
person and the expression allottee shaj]

be construed accordingly ;

(b) “house” means a house referred to in gyp.
section (/) of section 3 or any part there.
of, and includes —

-

(f) the garden, grounds and out-houses, if any,
appertaining to such house ; and

(77) ahy fittings affixed to such house for more
beneficial enjoyment thereof ;

(¢) “Competent authority” means any person
authorised by the 2[Central Government],
by notification in the official Gazette tg
perform the functions of the competent
authority under this Act for such area
as may be specified in the notification ;

(d) “Labour Commissioner”” means the officer
for the time being appointed as such by
the *[Central Government] ;

(e) “Industrial Worker” means a worker as de-
fined in the Factorjes Act, 1948 ;

—_—

]SUbhll’llllCll ﬁ)l' the Words iﬂ"[, "0 ‘ ¢ . H
; o - ) slile of Punjab® py isation
(.Ulandrgarh) (Adapration of Laws on State and COJIICLIF]‘ciI! gfll})}ut‘ﬂl ),.O:de‘:fr?%ﬁ&

Substituted for the words “Stg(e Governent » by ibid
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(f) “preseribed  means prescribed by rules made
under this Act

L]

(¢) “‘rent’” means the amount payable by an allot-

tee or any person for use and nccup:llinn
of a house ; and

1[(;,)******1-***11]

3. (I) This_Act shall apply to houses constructed ArPieton i
by the 2[Central Government] for the occupation of indus-
(rial workers undet the Industrial Housing Scheme subsidi-
zed by the Central Government (hereinafter called the
Subsidized Industrial Housing Scheme).

(2) The *[Central Government] may by a declara-
tion published in the official Gazette specify from time
to time such houses with the names of the towns
where situate and the declaration shall be cczmc]uswe
evidence that the houses were constructed by the *[Central
Government] for occupation by industrial workers
under the Subsidized Industrial Housing Scheme.
ies of the
4. ‘Subject to the control of the *[Central Govern- ?_;‘t;pm‘?'c‘m_
ment] the Labour Commissioner shall be responsible  missioner.
for allotment of houses and for such other functions
under this Act as may be prescribed.
; Duties of the
5. Subject to the controi of the *[Centrai Gove;n- Competent
ment], the competent authority shall be responsible for Authority
realisation of rent of the houses, eviction ol persons
occupying such houscs and such other matters relating
(o the administration of this Act as may be pres-
cribed.
C issioner, the competent 2utho- Kahoue Somimie
. abour Commissioner, the S
rity ang lh?(l)ﬁirlldedr officers of the *[Central Goyermn(:mg{ ‘t]c; petent bem"i:ff{»'ﬁi
whom powers may be delegate under section 16 sha ; servants.
be deemed to be public servants within the meaning ©O
section 21 of the Indian Pena) Code.

—m—

s i Punjab Reorganis-
iClause (h) shall be deemed to have been omiticd l}y the b R

sation (Chqndiga(rhg (Adaptation of 1.aws on State and Concurrent  Subjects) Order.
1968

1Substituted for the words “State Government” by the rué‘ ia{.?ﬂ[&g()}rgalli;-_j-
tion (Chandigarh) (Adaptation of Laws on State and Concurrent St jects rder,
1964
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Persons deemed (o 7. ]‘“I‘ l'hL‘IPl“ P.()M“‘h ”[ ”ll\ AC{ 1 per: Oon Sh:
bein unauthorised otherwise p,-quu! I this Act, ¢ dccmc(l nl.lll Yy,
eecupation. unauthorised occupation of any house — ' be in
here he has entered : e
(@) where he ‘I L'i.(.,.l(.d into $5€si0n o
house  otherwige than upge, and O
Suance of

any allotmen

lr
l‘mllh'.'il()llcl‘ H

Labour Co, (he

[4 ln
Made hvp
(MY where beino an allottee he has b

o : - reag
cancellation o an ullolmcnt iymdelrson of
Section (2) of section 9 ¢ Sub.

¢ Ceased ¢
titled to occupy the house; © be en.

(€) i he has ceased (o be an industrig|
under the Act. Worker

E.\‘pianaria.-:—-.-f\ berson shall not be deemed ¢, hav
entered into possession of the house . ¢

45 ap
alloltes.merely for the reason that he hag paid
some money as reng.

Application for ang

allorment hoyses 8. (]) An application for allotment
= s

of houses shal|
€ made j

n such form ag may be prescribed.

(2) Allotment of houses shall be made by (pe
Labour Commissioner in such manner ag may be prescyi.
bed.

féﬂﬁﬁf%‘ o 9. (1) The OCcupalion by any person of a house
pation. shall at a]] imes, be subject (0 such conditions relating

lo its occupation as may be prescribed, or as may be
intimated from time to time by the Labour Commls-_
sioner,

(2) Nolwirhslan(ling anything contained in any
other law for the time being in force, the Labour Cpmnusi
sioner may, afler notice (o the allotfee or occupier ur[;t
considering hjs explanation, if any, for reasons (o be
recorded, cancel any — allotment under which a hO!Uﬁe
is held for occupied by any person. A copy of the

order cancelling the allotment shall be served upon such
person,

ute an
Exccution  of 10. Every allottee of g house shall execute
agreement,

agreement in such form g may be prescribed.

-
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11. There shall be payable by every allottee for Rates ?frent and
the period that th: house remains allotted to him, rent ate of payment
and other charges al such rates apd on such dates as
may be f ixed by the competent authority.

12. All rents and other charges shall be collected Mode of peyiient
in cash by the competent authority or other person to ?n:f::a.m oner
whom such powers arc delegated, and shall be payable

monthly by the fifteenth day of the following month :

Provided that (he competent authority may, sub-
ject to such directions as may be issued by the '[Central
Government], extend from time to time the period of
payment of the rent and other charges.

13. Any rent or other charges not paid on due Arears of remt
date, or within such extended period as may be given by ¢ O'ber charses
the competent authority shall be treated as an arrear of
rent or other charges.

14. If arrears of rent or other charges are nol Recovery  of
paid to the competent authority or to such other officer &z>" * *
to whom powers are delegated on the due date or within
the extended period, such arrears with all costs of re-
covery shall be recoverable as arrears of land revenue,
and the person liable to pay the same shall be deemed to

be in unauthorised occupation of the house concerned.

15. The Labour Commissioner or the competent Powersof entry
authority may with such assistants, if any, as he thinks ©howes
fit enter at all reasonable hours into any house which he
considers necessary to enter for purposes of administering
or carrying out the provisions of this Act.

16. The Labour Commissioner or the comPetent Delegation.
authority may with the previous approval of the '[Cen-
tral Government], delegate all or any of his powers
‘under this Act toany officer of the *[Central Government]
subject to such conditions, if any, as may be specified by
him.

17. No order made by the [Central Government], Suddeton,
the Labour Commissioner or the competent authority or

) 1Substituted for the words ““State Government”’ by the Punjab Reorganisa-
1;3:618(Chaudigarh) (Adaptation of Laws on State and Concurrent Subjects) Order,
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any other officer in the exercise of any l
ferred by or under this Act shall pe called jnpo“’er Cop
any court, and no injunction ghy]j be grame":le“ion it

court or any authority in respect of gp - 0y a
or to be taken in pursuance of an Action takny
’ Y power confe en
or under this Act, fred
Deduction of rent I18. (7) Without prejudice ‘
lary 0 the -
S D " any other Act, any person may execyt Provigjo, o

favour of the competent authority, providi

Upon the execution of such agreement
shall, notwithstanding anything cogntained i;het%?ploger
ment of Wages Act, 1936, make, if so required by tﬁ:
competent authority in writing deduction of the amoyp¢
specified in the requisition from the salary or wages of
his employee and .pay the amount go deducted to the
competent authority or such other official as may be
authorised by him, and the employer shall be liable  for

any amount paid ip Contravention of this requisition,

(2) If the employer fails to pay to the competent
authority the amount deducted under sub-section (1)
within 30 days from the dafe 0" service of a notice in

. that behalf, or pays any amount to the employee in

Eviction from the
Premises,

contravention of the requisition under the said sub-
section, the amount deducted or which he so pays with
all costs of recovery shall be recoverable as arrears of

land revenue.

19. (1) If the competent authority is satisfied that—
(@) the allottee of any house —

({) is in arrears of rent or other charges, or

(#) has sublet the whole or any part of such
house, or

(71i) has otherwise acted in contravention of

any of the terms, express or implied,

(¥ Scanned with OKEN Scanner
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under which he is authorised to occupy
such premises, or

(h) any person is in unauthorised occupation of
any premises, the competent authority may,
notwithstanding anything contained in
any law for the time being in force by
notice served —

(i) by post, or

(if) by affixing a copy of it on the outer door
or some other conspicuous part of such
house, or

@iii) in such other manner as may be prescribed,
order such person, as well as any other
person who may be in occupation
of the whole or any part of the house, to
vacate it within one month of the date of
the service of the notice.

(2) If any person refuses, or fails to comply with
an order made under sub-section (I), the competent
authority may order eviction of that person from, and
take possession of, the house; and may for that purpose
authorise the use of such force as may be necessary. A
copy of the order shall also be served upon the person
in the manner prescribed.

(3) If a person, who has been ordered to vacate any
house under sub-clause (i) or (i) of clause(a) of sub-
section (1) pays, within one month of the date of service
of the notice or such longer time as the competent
authority may allow to the competent authority, the rent
or other charges in arrears or carries out or otherwise
complies with the terms contravened by him, to the
satisfaction of the competent authority, he may, instead
of evicting such person cancel his order under sub-
section (I) and thereupon such person. shall hold the
house on the same terms as those on which he held it
immediately before such notice was served and on such
other terms and conditions which may be laid down by the

competent authority.

(¥ Scanned with OKEN Scanner



394 INDUSTRIAL.  Housing [1956 I

P, A

‘t Xv
. person aggrieved | an .
- oal. 20. (1) Any person agg , ! ordey
R ofapnes competent authorify under Sub-section ( =
or sub-section (2) of section 19 may,
the service of the order under (e said
appeal to the [Central Gm-ernmcnt]:

Provided that the [Ceniry) ('jnvcrnmenl] ma
the appeal afler the EXpiry of (he said

if it is satisfied that (he
sufficient cause from filing

7 Y ent
period of | It

appellant was Fevenfed S
the appeal ip t?me, °d by

ain

(2) On receipf ol an appeal undey Sllb-scction /
[Centra] Government} may, after calling for 4 (7)
from the competent authority or the Labour mm;

sioner, and after making such [ urther Cnquiries, if a v

as may be necessary, Pass such orders a5 j¢ thinks fj ar:%
the order of the [Centra] Government 1 shall be final,

(3) Where ap appeal is prefery
the I Centra] Government

of the order aprealed agains( oy such period anqg

such conditions as it thinks fjt Or until the decision of the
appeal whichever i earlier., .

dPow&se:o recover 21. (1) Where Ny person is ip unauthorjseq
wrmages. OCcupation 'of any house, the competent authority
may, in the fprescnbed m

anner, assess such damages not
€xceeding four times the rent and other ¢
account of the yge Or occ

t upation of the hoyse as he
14y deem just ang prop

: er and may, by notice served
by post or otherwise, order (1,

5 I at person to pay the -dz}m-
4ges within such time as may be ifi

Y payable 22. All moneys realized or collected under this Act
ferthe Act. " shal) be deposited to the credit of the ¥Central Govern-
ment] either jp the State Treasury or in the State Bank
Of India, as may pe prescribed,

*Substituted for the words, “State Governmen; by t
tion (Chandigarh) (Adaptation of laws on  State
1968,

Punjab Reorganisa-
and Concuﬁﬂ{:le Subjects ) Order.

-
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23. No suit, prosecution 0. other legal proceed- Protection  of
. "t : Q , ¢ fo i action tak
ing shall lic against any Pc::{on for anything which is in {0germie ary
good faith done or purported (o be done under this Act,

24. (1) The [Central Govpmmcnl] may, subject o Powerto muke
(he condition of previous publication, make rules? for "
carrying out the purpose of this Act.

(2) Without prejudice to the senerality  of the
foregoing powers, such rules may provi le for—

(i) the duties and functions of the Labour Com-
nussioner and the competent authority ;

(i) the form of application and manner of allot-
ment of accommodation and conditions
relating to its occupation ;

(i7) the form and manner in which an appeal
under section 20 shall be preferred :

(iv) the fees, if any, to be paid in appeals under
section 20 ;

(v) the form of agreement referred to in sections
10 and 18 ;

(vi) the mode of service of the order under sub-
section (2) of section 9 or sub-section (2)
of section 19 ;

(vii) the mode of payment of rent and other
charges ;

(viii) assessment of damage referreed to in
section 21 ; ;

(ix) the maintenance and upkeep of the houses;
and

(x) the matters which are to be or may be pres-
cribed.

_ 1Substituted for the words “‘State Government ** by the Punjab Reorganisa-
\1oa (Chandigarh) (Adaptation of laws on State and Concurrent Subjects) Order, 1968.
? For rules, see Punjib Gover imert Not'fication No, 6285.S-Lab-57/
55267, da‘ed 19th/24th Junc, 1957,
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